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recriiment in
A number of times, talks have been
held. Now, there is a news item that the

Cnief Ministerg of Tamil ~Nadu and
Karnataka are going to hold talks, Sir.

so many times, dates have been fixed for
talkg and many times, talks have been
held. But ng settlement is in sight. There-
fore, I would urge that a settlement
shoulj be reached quickly so that Tamil
Nadu does not become anothsr Thar
desert ip the southern peninsula. I would
urge upon you, Sir, \particularly. Tamil
Nadu hag been a victim of Unig agreement.
I would request that the hon. Chairman
should give a direction in his regard.
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Cential Govt. and Public 214
Undertakings
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REFERENCE TO CONSEQUENCES OF
BAN ON RECRUITMENT 1IN CEN-
TRAL GOVERNMENT AND PUBLIC
UNDERTAKINGS

DR. SHANTI G. PATEL (Maha-
rashtra): My, Chairman, Sir, I am indeed
grateful to you for permitting me to men-
tion thig matter of urgent public impor-
tance. I am very happy, the Minister of
Finance is also present in the House and
I would like to request him to pay parti-
cular attention to this matfer.

Sir, this is a matter concerning the ban,
blanket ban, op the recruitment to the
posts in Centra) Ministries, Government
departments and alsg public sector under-
takings. This ban wag decided upon in
December, 1983, with a very good inten-
tion of lessening the Budgetary gap. With
this view in mind, certain steps, economy
measures, have been taken. SinCe the ban
has been 1imposed. But unfortyuately,
this was not lifted, 5 intended earlier at
the time of its introduction, that is, at the
end of the nine-months period, in Seplem-
ber, 1984, but was extended further for
another six months, Now, at the end of

. March, 85 it hag been extended indefi-

nitely until further orders. I learn, Sir,
this js likely to go on for another three
years. Therefore, this has become a
freeze. There is a ‘“‘recruitment freeze”
which has been puy ip cperation. ] am
aware that premotions and casual Iubour
recruitment and appointments on humani-
tarian grounds are permitted. But these
arg not enough. Sir, this is affecting the
operational efficiency in a number of

departments, particularly, in public sector
undertakings.

I wil{ give only ong jpstance in this
connection. Ia the Port of Bombay, under
the Bombay Port Trust, an oil berth,

at
the cost of Rs. 40 crores—®s. 40 crores
are  involved—was  constructeq and

inaugurated by no less a person than the
Minister fo; Shipping and Transport, in
June 1984. But this berth cannot be
operated because the requisite staff is not
being sanctioned. There is a taboo on the



